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INTRODUCTION

I, e Chairman, Estimates Committee, having been authorised’
by the Committee to submit the Report on their behalf, present this
Forty-eighth Report on the Ministry of Transport on the subject
‘Major Ports’.

2. The Committee wish to express their thanks to the Secretary
and other Officers of the Ministry of Transport for placing before-
them the material and information that they wanted in connection
with the examination of the estimates. They also wish to express.
their thanks to the representatives of the Scindia Steam Navigation.
Co., Ltd., Bombay. Messrs. P. C. Ray and Co.. (India) Private Ltd.,
Calcutta, and Shri M. A. Master for giving their evidence and making.
valuable suggestions to the Committee.

BALVANTRAY G. MEHTA,
Chairman,

Estimates Committee...
New DELHI;

The 6th February, 1957.
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I. INTRODUCTORY
A. Ancient period

The sub-continent of India had for 2,000 years or so, extensive
~ maritime commerce with countries in the Middle East and Mediter-
ranean coast in the West and Malaya and the East Indies in the East.
The earliest known Tamil literature contains frequent references to
flourishing ports to which tradesmen came from far-off lands, bringing
their wares and taking back Indian textiles, spices etc. Pliny, the
author of the “Periplus of the Erythraean Sea” has referred to the
following ports with fine harbours etc:

Naura (Cannanore)
Chersoneus (Karwar)
Comarni (Cape Comorin)
Poduca (Pondicherry)
Camara (Kaveripatnam) ectc.

He has stated, inter alia that Red Sea ships on arrival at Broach
(at the mouth of Narbada) were met by the Government Port Boats
and moored in regular basins.

2. The testimony of ‘Al-Beruni’ is clear on the existence, in his
day, of an active intercourse of ancient standing between Africa and
China, and of the part of India in it: for he says: “The reason why
in particular Somnath has become so famous is that it was a harbour
for sea-faring people. and a station for those who went to and fro
between Sufala in the country of Zanj (Africa) and China.”

3. Kautilya's Artha Shastra refers to the department responsi-
ble for control over ports and harbours. Chanakya has written about
the functions of the State Ofticer who collected the taxes on boats and
ships. Besides following the rules and regulations of the port he was
required to help a boat fleet which had lost its course by unfavourable
winds. It was also specified that the ports should be properly manag-
ed and anyone landing in contravention of rules should be heavily
punished. Although the details of the systems of port administration
or facilities which then existed are not available, the records available
indicate that several flourishing ports existed, particularly on the
west and east coasts of the peninsular region.

B. East India Company period

4. The Ports of Bombay. Calcutta and Madras have played a
reat part in the development of trade and commerce of India with
forcign countries. The 16th century saw the entry of the Portuguese
into the island of Bombay, which had then a population of less than
10,000. It also saw the beginning of the conflict between the Portu-
guese and the English for the mastery over the continent. The East



India Company. formed in 1600, established themselves at Surat
after defeating the Portuguese. The Company foresaw the future of
Bombay and in 1668 the Port and the Island were transferred by a
Royal Charter to the East India Company for a petty annual rent of
ten pounds by Charles I1 of England who had himself obtained the
island from the Portuguese as a part of his marriage contract. The
Company immediately took measures for encouraging trade by con-
structing a customs house, warehouse and a mole capable of berthing
small ships. Even at that time records describe the Port as “the
fairest, largest and securest in all the Ports of India where a hundred
sails of tall ships may arrive all the year safe with good anchorage”.

5. The same company was responsiblé for the choice of Calcutta
as a site of a big port on the east coast of India. A decisive step in
this direction was taken, when a factory was established at the site
of Calcutta in 1690. eighty miles up the river Hooghly. From this
grew the mammoth city. now known as Calcutta. In 1639, on a
sand bank at the mouth of Coovum River Fort St. George was found-
ed to provide a safe place for the ships and cargoes of the Company.
There was no harbour, no pier or jetty. but only a beach. The big
port of Madras grew as a result of the ingenuity of man. It was only
in 1870 that the construction of a real harbour was begun by creat-
ing an artificial break-water bounded by walls running into the sea.
During the period of the East India Company, the ports had a
chequered career. Trade waxed and waned according to the Com-
pany’s influence, as the emphasis was not so much on the harbour
facilities etc. as on security from attacks from rival foreigners and
from local insurgents.

C. Pre-Independence period

6. When the British Government took over the East India Com-
pany, regular administrative measures for the control of ports came
to be thought of. During the first 60 years of the British rule, the
administrative responsibility for all ports; big and small. vested
with the local Governments, later known as provincial Governments.
But the Governor-General and the Secretary of State for India in
London had over-riding powers. Under the 1919 Reforms scheme,
the responsibility for administering major ports was vested in the
Central Government and the ports of Bombayv, Calcutta, Madras and
Karachi were declared as Major Ports in 1921. As a measure of
administrative convenience, however, the local Governments conti-
nued to administer them on an agency basis. In the Government of
India Act, 1935, major ports were shown as exclusively federal sub-
jects and minor ports exclusively provincial and in the light of this
provision, the Central Government took over the administration of
the major ports at Calcutta, Bombay, Madras and Karachi. Three
more major ports i.e.,, Chittagong, Vizagapatam and Cochin came
into being subsequently. Karachi and Chittagong went to Pakistan
at the time of partition.
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7. As early as 1855, there was an Act for the regulation ot ports
which was superseded in turn by the Indian Ports Acts of 1875, 1889
and 1909. These Acts laid down the schedule of dues varying
with the tonnage of ships and gave power to the Governmenf of the
day to regulate the movement of vessels within the ports, the preven-
tion of the spread of diseases and the enforcement of health regula-
tions, the adoption of measures for the conservation of ports and
other incidental matters. The Acts were applicable not only to
the three big ports but also to the several hundred roadsteads on the
coast line. In the three big ports, however, a large part of the facili-
ties such as jetties, and wharfs, was the property of private merchants
who levied certain charges for the facilities so provided. This led
the commercial community to urge the Government of the day to
institute a better control and as a result the Government found it
necessary to sponsor legislation aimed at such control.

D. The Second World War period

8. The Second World War had appreciably affected for both better
and worse, the working of ports in India, particularly from the time
India became the base of operations after Japan's entry into the war.
The Department of War Transport was assigned, inter alia, the subject
of major ports. The Papanese Government occupied Burma in
March-April 1942 and the Bay of Bengal was closed to shipping and
the ships in the ports of the east coast were evacuated
and the whole country’s sea-borne trade traffic was diverted to
Bombay, Karachi and Cochin. The situation was aggravated by
the large influx into Indian ports of ‘frustrated’ cargo from Malaya,
Netherlands, East Indies and the arrival of military reinforcements
on a large scale. This resulted in acute congestion on the west coast
ports, leading to serious delays in shipping. An Anglo-American
Shipping and Ports Mission which visited India in November, 1942
went into this question. and according to their recommendations,
steps were taken to provide additional lighterage, and lighter frontage
to receive traffic in Bombay, new port equipment especially cranes.
in Bombay and Cochin. to improve water facilities in Bombay and oil
discharge arrangements in Bombay and Madras. to construct new
barges in Cochin and provide lighterage at Vizagapatam. During
the latter part of 1942-43, there was a swing of traffic from the west
to the east coast the brunt of which fell on Calcutta. As a result of
the investigation of Joint Transportation Committee appointed in
1943, certain development works were carried out in Calcutta Port i.e.,
the provision of one new modernised berth in Kidderpore Dock. two
new ship berths and threc flat-loading berths in King George’s Dock

etc. The development works at Vizagapatam were executed by the
Army.

9. The War period also saw Bombay port experience a major
-disaster in the shape of two large explosions on a ship berthed in
Victoria Dock, which resulted in heavy loss of human life, damage of
port installation and property. Quick action was, however, takea
with military aid to restore port facilities.
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E. Post-war Developments

10. In the Constitution which came into force on the 26th
January, 1950, major ports continue to be a central subject while
minor ports appear in the concurrent legislative list. Major ports.
came under the administrative control of the Ministry of Transport
and with effect from 1-2-1951. the subjects ‘maritime shipping and
navigation’ and ‘light-houses and light-ships’ were transferred to the.
Ministry of Transport from the Ministry of Commerce. The Ministry of
Transport is now responsible inter alia for the general transport co-
ordination and administration and development of major ports,
Marine Shipping and Light-houses, Inland Water Transport etc. Three
major ports of India viz. Calcutta. Bombay and Madras are
managed by semi-autonomous corporations while the remaining
three major ports viz. Vizagapatam, Cochin and Kandla are:
managed departmentally by the Ministry of Transport.

11. An Inter-departmental Committee appointed by the Govern-
ment of India in 1945 came to the conclusion that though capacity
of ports was just adequate to meet the traftic then offering. it would
be necessary and desirable to look ahead and keep ready detailed
plans for extension of port facilities. This was followed up by au
Expert Committee called the Ports Technical Committee set up in
1946 to examine whether a sheltered deep sea port on the east coast
of India is required, whether the construction of such a port is
feasible, and if so where. This Committee formulated a progressive
port policy for India based on the following considerations:

(i) The economic indivisibility of different units of India;

(ii) The increasing requirements of India’s rapidly expand-
ing agriculture and industries, as also the desirability of
the dispersal of industries;

(iii) The integration and the implementation of a comprehen-
sive well-balanced and efficient policy of transport and
its effective development in all its forms;

(iv) The need to take a long view in regard to the siting of
ports and development of the existing ones; and

(v) the evolution of a sound defence policy.

~12. This Committee recommended that the port of Vizagapatam
should be developed as a sheltered deep-sea port capable of accom-
modating ships upto 650 feet in length with draughts upto 30 feet,
with the ignprovement of the entrance, the expansion of the quays,
the building of a dry-dock and the provision of other facilities. The
Committee further recommended that the conservation of the coast-
line of India should be the direct concern of the Central Government.

13. With Karachi going to Pakistan, the need arose for another
major port on the west coast to serve regions formerly served by
Karachi. The Government appointed another Committee called the-
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West Coast Major Port Development Committee. After an exhaus--
tive enquiry, the Committee submitted its report in 1948, recom--
mending the siting of a major port at Kandla in the Gulf of Kutch.
The Committee also recommended the location of another Port at
Malpe, a minor port under the control of the Madras Government,
and development of Bhavnagar Port. The Government of India.
accepted the first recommendation and proceeded with its implemen--
tation. With the development of Kandla. the country will be having
six major ports, three of which at Calcutta, Madras and Bombay are-
managed by Statutory Corporations and the other three by the Central
Government. Of the latter, Cochin and Kandla are under the con-
trol of the Ministry of Transport of the Government of India and
Vizagapatam which was under the Ministry of Railways has re-
cently been brought under the Ministry of Transport.

14. The existing ports and Port Trust Acts were very old and
contained many provisions which were dis-similar in nature and.
difficult to interpret, and often gave rise to administrative anomalies.
A number of lacunae had been noticed in the provisions of these Acts.
in the course of time. Accordingly a series of amendments designed:
to remove the known lacunae, and introduce as much uniformity as
possible without a too violent disturbance of the starus quo was for-
mulated by the Government of India and passed by the Parliament
in 1951. This introduced a greater measure of central control and’
supervision in matters of policy and greater decentralisation in the-
matter of day to day administration.

15. While it is true that the major ports handle about 90 per cent.
of the trade of the country, the minor ports play a vital part in the-
economic life of the country and have to be fostered carefully. With:
a view to co-ordinating the efforts of the State Governments in this
respect and formulating an overall port policy with due regard to the-
interests of the major and minor ports, the Government of India have
set up an advisory body called the National Harbour Board consist-
ing of the representatives of the Ministries of the Government of India:
concerned, maritime State Governments. Major Port authorities, and
the representatives of the Industrial and Commercial interests, Ship—-
ping. Country-craft and Labour.



II. CLASSIFICATION OF PORTS.
A. A modern port

16. A port is a junction between overseas shipping and ‘inland
4ransport and all its problems are centred on two principles; first is
-that its capacity must be equal to or higher than the combined capa-
city of all inland transport routes by rail, road and.water including
coastal shipping lanes, in the hinterland served by the port. The
second is that ocean shipping must find in the port the means of
immediate turn round. Increased inland transport and overseas
shipping resulting from economic developments in a country usually
require the expansion of port and harbour facilities, quays and whar-
ves and break-waters and deepened and widened entrance channels.

17. Congestion in ports is sometimes caused by the wrong usage
of quayside sheds and lighters. Ships have some times to wait for
‘berths or buoys or in the port approaches until transit sheds or quays
have been cleared of accumulated cargo or until lighters become
available. Lighters should never be used as warehouse space and
building of a warehouse to make lighters free for their proper func-
tion is a good deal cheaper than the construction of an additional

ship’s berth.
B. Transit sheds and warehouses

18. The transit shed serves the purpose of landing or despatch-
ing cargo and passengers, assembling. sorting, distributing. passing
through custom formalities etc.. with the aim of keeping the traffic
moving and of preventing congestion. The efficiency of the transit
shed 1s thus measured by the speed of movement and handling
through the shed. A warehouse is for storage. It serves the pur-
pose of storing cargo either assembled by exporters before passing
through transit shed for shipment or waiting to be collected by the

~owners after having passed through the transit shed on landing.

C. Other facilities

19. A number of ports have berths at buoys for ships scrved by
lighters. There is a tendency in ports to reduce them by berths
alongside quay walls, as the latter provide for direct loading or un-
loading cargo, thus avoiding double-handling, first from ship to
lighter and next from lighter to shore and reverse.

20. Berths, sheds and port equipment will serve the traffic effi-
ciently only if all are kept in perfect condition of maintenance and
proper use of all appliances such as loading and unloading equip-
ment, platform trolleys, crancs, etc. is ensured and if what space
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when used for storage is arranged in a sensible manner. The proper
and efficient division of labour of dock workers, stevedores ship
crews and the proper division between them of responsibility of hand-
ling cargo is another essential. Working in shifts may increase the
speed of handling thtough a port. All these factors have important
influence in the capacity of a port and should be closely scrutinised
before projects for expansion of ports are taken up.

D. Criteria for classifying a Port

21. Ports in India are statutorily classified under two heads;
major ports declared as such by the Central Government and ports
other than major ports, commonly, known as minor ports. Against
six major ports there are about 150 minor ports of varying sizes.
When a port by reason of its size and importance is taken under the
administrative control of the Central Government it is declared as a
major port, as under the Constitution, the administration of ports
declared by or under the law made by Parliament or existing law as
major port, is the responsibility of the Central Government.

(a) Major Ports

22. The Armstrong Committee considered ‘ships of 600 feet.
length and 30 feet draft’ as ships of large size and tonnage and.
defined the major port as follows:

“The distinction drawn between a major and minor port is-
not mathematical....It is arbitrary., When a minor
port, by reason of size or for other reasons is taken
under the financial control of the Central Government,
it is called a major port. .. .all the others are called
minor ports. .. .even though the tonnage of cargo pass-
ing through a minor port may be greater than that pass--
ing through a major port.

“For all practical pu , however, the distinction between:
a major port and a minor port is generally understood..
The sheltered nature of a port, the well-laid out
approach channels, the provision of docks, jetties and:
moorings, the well-laid out transit sheds, the effective:
rail connections, the ability to serve a very large portion:
of the hinterland lying behind the port, the facilities for
meeting the requirements of defence and strategy, the:
comparatively large volume of traffic and the possibili-
ties of work for shipping all the year round usually dis--
tinguish a major from a minor port™.

23. The West Coast Major Port Development Committee accep-
ted these definitions with the addition of one more point as an essen-
tial requirement for a major port. namely. the port’s ability to turn
round the ship quickly. This feature has come very much to the
fore since the war, primarily due to the shortage of ships. The cost
of ships and the operating cost have increased considerably, There-



ifore it has assumed importance in port economics. One of the
reasons for the prevailing high shipping freight is the poor turn round
at ports. To achieve quick turn round of ships, a port must have
-adequate cargo handling equipment and must fulfii the following
marine conditions:

1. It must have a natural shelter.
2. The tidal range should not be excessive.

3. It should be capable of initial development without hav-
ing to resort to enclosed docks.

4. The ultimate possible development should be unmlimited if
impounded docks are constructed at a later stage.

24. In other words a major pert may be broadly defined as an
:all-weather port affording shelter to ocean-going ships all the year
round with wharves and other good facilities for loading and unload-
ing of cargoes and their movement by rail and road.

25. The ports which have so far been declared as major ports
.are those at Calcutta. Bombay. Madras. Cochin and Kandla (dec-
lared as a major port from April. 1955) uand Vizagapatam. 'The
~main ports at Calcutta, Bombay and Madras are administered by
Port Trusts which are statutory bodies constituted under the respec-
tive Port Trust Acts. In the case of Calcutta. the administrative
body is known as Calcutta Port Commissioners. Ports at Cochin
.and Vizagapatam and Kandla are at present administered directly by
ithe Ministry of Transport. The local head of the administration being
«designated as Administrative Ofticer in the case of Cochin and Vizaga-
patam and Development Commissioner in the case of Kandla. These
officers are also assisted by Advisory Committees.

26. The problems relating to Port Trusts which come up to
Government relate to the appointment of trustees. Chairman. Heads
«of Departments. Officers drawing a salary of Rs. 1,000 per mensem
including allowances. acquisition, sale or lease of port properties,
framing of by-laws relating to ports operations. rules reearding the
«establishment and other matters, fixation and revision of charges of
various hinds levied by the port authorities etc.

(b)Y Ports other than Major Ports

27. The Government of India appointed an Officer on special
-duty to survey the minor ports in India. This Officer pointed out
‘the anomaly of the then cxisting classification of major and minor
;ports in the following terms:

“The minor ports in India present an amazing variety in size
and functions, volume of traffic handled, financial posi-
tion and administrative set-up. The facilities provided
vary from nothing in some of the open Roadstead ports
on the sea board o fine elaborate harbours with dred-
gers and equipment as some in Saurashtra: from ports
handling only a few hundred tons per year to as much
as 500,000 tons per year; from Ports with an income of



only a few hundred rupees per year to cover ones with
an income range of Rs. 6 to 8 lakhs per year; from
ports very well and efliciently administered as in Madras
State to those which ‘also run’'.

“The above points to the need for a further classification of
the minor ports. At present, all ports which are direct-
ly under the Central Government are called major ports
and all other ports which are under the direct adminis-
trative control of the State Governments go under the
classification of minor Ports. This is an arbitrary
though politically and administratively convenient
method of classification. The term ‘Minor Ports’ s
taken unpleasantly if not with a degree of resentment by
those concerned with some of the bigger and important
minor ports. A strict definition of a major port is not
easy. The Ports (Technical) Committee have clarified
the distinction between a major and minor Port. As a
rule. all Major Ports are capable of taking in ocean-
going steamers with a registered tonnage of 4,000 or
more and berth them alongside wharves. This should
be regarded as an essential feature of a major port. Only
two minor ports—Okha and Bhavnagar—have wharves
or piers capable of berthing deep draft steamers. In all
other ports. steamers stand out at anchorages and cargo
between them and shore is handled by boats. lighters or
barges. At others. the traffic is carried by sailing vessels
from or to other coastal ports or foreign countries.”

This Ofticer on special duty therefore. suggested that minor ports
may be classitied into the following three categories:—

I. Intermediate Porty handling not less than one lakh tons
a vear of which are otherwise important.

2. Minor Porrs handling more than § thousand tons  but less
than one lakh tons a vear.

3. Sub Ports handling less than five thousand tons a year.

28. The Committee ure glad to learn that this suggestion has
been accepted by the Government. The following 18 Ports  have
been classified as Intermediate Ports: —

Ex-Kutch State-—Mandvi.

Ex-Saurashtra State-—Bhavnagar. Veraval. Porbander.  Bedi.
Navalkhi.

Ex-Bombay State—O\kha. Broach Ratnagiri. Karwar.

Andhra State—Kakinada. Masulipatnam.

Ex-Madras  State—Cuddalore.  Nagapattinam  Kozhikode
(Calicut) Mangalore. Tuticoria.

Ex-Travancore-Cochin  State—Alleppey.
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29. A state-wise classification of Intermediate, Minor and Sub
Ports is given as Appendix I.

30. In view of the fact that minor ports have been more or less
neglected by the Centre so far despite the fact that they are in the
‘Concurrent List’ the Committee recommend that this classification of
‘Intermediate’, ‘Minor’ and ‘sub’ Ports be given a statutory recqgni-
tion. This will enable the Centre to focus greater attention to the
development of these ports. The Committee propose to deal with
this subject in greater detail in their subsequent report.

E. General

31. The policy of the Government is to administer the ports on
a self supporting and a non-profit making basis. The port authori-
ties generally balance their budget by adjusting the dues on vessels
and charges for goods. When large scale development works had to
be taken up it was found that the ports could not finance those works
solely from their own resources and it was decided to give indirect
assistance to the major ports and the State Governments by means
of loan, repayable in instalments in a number of years. The objec-
tives of the development plans are to rehabilitate and modernise the
existing port facilities in the existing major ports. to provide a certain.
amount of additional capacity and to carry out urgent improvement.
measures at the more important minor ports.



III. ADMINISTRATION OF PORTS
A. Introduction

32. According to the Constitution, the Major Ports are placed
in the Central list of subjects, whereas the Minor Ports are placed in
the Concurrent list. Though the Minor Ports are in the Concur-
rent List, their management is left entirely to the respective maritime
State Governments. There is a wide diversity in the management of
Minor Ports, and this aspect will be dealt with by the Committee in
their subsequent Report. As far as Major Ports are concerned, there
are two modes of management, viz:

(i) the semi-autonomous Port Trust Boards as in the case of
Calcutta, Madras and Bombay, and

(ii) Departmental management as in the case of Cochin,
Vizagapatam and Kandla. The former two are under
the administrative charge of Port Administrative Officers
each, whereas the third is under the charge of a Develop-
ment Commissioner. The detailed organisational set up
of each Port will be given in subsequent chapters when
dealing with individual Major Ports.

B. Organisational set up of Ports

33. Whether a port trust Board or direct administration by Gov-
ernment is the best machinery for administering a port is a moot
question The existing Port Trusts for Bombay, Madras and Calcutta
arc subject to central control. The relative merits of the different
systems of administration require a close study. In reply to a ques-
tion on the subject from the Committee, the Ministry have stated
that no hard and fast criteria have been laid down in the past for
determining whether a particular port should be administered by a
Port Trust or directly by Goveenment, although the following con-
siderations arc generally applicable:

I. Financial self-sufficiency to enable the port in question to
work as a semi-autonomous and sound economic unit.

2. The existence of an organised body of commercial interests
with the ability and desire to participate in port admin-
istration in a responsible and co-operative spirit.

3. The desirability, in the overall interests of the country as
a whole of the State divesting itself of certain of its
powers of management in favour of semi-autonomous
trust.

34. The Sub-Committee of Estimates Committee during their
tour were informed by certain non-official bodies about certain lack
of co-ordination between the different units of the administration of a
certain major port run by a Port Trust. Another point stressed im
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favour of a departmental management was that with the existing
state of inadequacy of various forms of transport in the country and
the necessity of developing the Port facilities with central assistance,
there was a pressing need for closer co-ordination amongst all the
Ports in the country, as also a greater degree of control over the
management of all the ports—major as well as minor.

35. The Committee have also noticed that a greater degree of co-
ordination and planning are necessary to make advance arrangements
for receiving the imported traffic. To cite two examples, sometime
back 25 thousand tons of steel meant for Kandla Port were sent to
Bombay whereas this should have been directly sent to Kandla.
Similarly plant and machinery meant for Bhilai were received at
Bombay instead of Vizagapatam.

36. While appreciating the need for a greater degree of co-
ordination and planning by the Centre in respect of matters relating
to Ports, the Committee are of the opinion that there are certain
distinct advantage in favour of the Port Trust management system.

37. The constitution of a Trust gives a democratic character to
the administration and ensures association of the various interests
concerned in the working of the port and its administration. Under
the system of administration by a Port Trust, greater attention can be
paid to local problems and quicker despatch of work can be ensured
within the administrative powers of the Trustees. Departmental
management of a major port is bound to suffer from over centralisa-
tion, as frequent references to the centre will become inevitable. In
getting a direction from the centre; it is possible that the local prob-
lems would not be appreciated from a distance, and avoidable delay
in the disposal of work is likely to occur.

38. The disparity in administration between one set of ports and
the other is incongruous and illogical. It is not only the question
of financial control but also of associating the local interests in ad-
ministration in which they are vitally concerned. The Committes
therefore recommend that all the major ports in India should eventu-
ally be run by semi-autonomous Port Trusts. Three considerations
indicated earlier in para 33 should determine the time when the
management should be handed over to a Port Trust at Cochin, Viza-

gapatam and Kandla.

39. The Ministry of Transport should be able to exercise the
necessary co-ordination and planning with the assistance of the
National Harbour Board even when the management of all the Major
Ports is handed over to the Port Trusts. The Committee also recom-
mend that the question of setting up Port Trusts for some of the inter-
mediate ports should be carefully examined in the light of the ex-
perience gained at Mangalore and Tuticorin.

40. One point urged against the creation of more Port Trusts was
that there is no provision for scrutiny by Parliament of the affairs
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wnder their management although the auditing of the Accounts of
she Port Trusts is done by the Comptroller & Auditor General and
co-ordination between audit and the Port Trusts is satisfactory. It was,
however, stated by the Ministry that by a simple amendment it would
be possible to present the audit reports of the Port Trusts to the
Houses or Parliament so that the Public Accounts Committee would
have an opportunity of scrutinising them. The Committee recom-
mend that action may be taken to present the Annual Reports and
the Audit Reports of the Port Trusts to the Parliament.

41. The Committee were informed that in Bombay there was
only one representative of the shipping interests on the Board of 25
Trustees and that the position was more or less similar in other Port
Trusts also. As shipping interests is a vital element in the adminis-
tration of ports, and has much to do with the usage of the Port, the
Committee recommend that the element of Shipping interests may be
strengthened in the Port Trust. The constitution of the Port Trusts
in the foreign countries might be examined with advantage, for
arriving at a more equitable representation of the various interests.

C. The National Harbour Board
(a) Constitution and functions

42. In accordance with the decision of the Government of India
announced in the Ministry of Transport resolution No. 19-P(123)/49,
dated the 27th March, 1950 a National Harbour Board was
constituted to advise on matters of general policy relating to port
management and development, including their effects on industry,
commerce, shipping and railways etc. so as to ensure integrated con-
sideration of all important problems.  This was one of the recom-
mendations of the West Coast Major Port Development Committee.
Even among the major ports, the method of administration differs,
some being administered by special Acts and others directly by the
Government of India. The method of administration of minor ports
under State Governments differs much more. There was need for co-
ordination between major and minor ports and among major ports
themselves as also in regard to matters, such as surveying of ports,
with reference to civil needs and the requirements of the Indian Navy.
This co-ordination is sought to be achieved by the National Harbour
Board.

43. The constitution of the National Harbour Board is as shown
in the statement at Appendix II. It consists of the representatives of
the Central Government and the maritime State Governments, as also
four non-official representatives of Trade & Industry, Shipping, Labour
and Sailing Vessels Industry. The Committee suggest that the Board
should be constituted in the light of the recent re-organisation of States,
;l:" th:lt'o some representation may be given to Intermediate and Minor
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44. Since the National Harbour Board was constituted, it held
the following five meetings:

1. At New Delhi on 28th August, 1950.

2. At Bombay on 2nd November, 1951.

3. At Cochin on 24th December, 1952.

4. At Poona on 29th April, 1954.

5. At Vizagapatam on 8th November, 1955.

It was proposed to hold the next meeting at Kandla in November,
1956, but it is understood that this has now been postponed to March
1957.

(b) Co-ordination effecied by the National Harbour Board

45. In view of the constitutional position under which the exe-
cutive responsibility for major ports rests in the Central Government
and that for minor ports rests with the States, any machinery for
co-ordinating the work of these two categories of ports can only
function in an advisory capacity by agreement between the Central
and State Governments. In this background the National Harbour
Board has been performing some useful work in a very limited way
particularly in the direction of co-ordinating the development of
minor ports. The minor ports have suffered from continued siltation,
lack of technical know-how, dwindling resources etc. The delibera-
tions of the Board have resulted in:

1. Execution of a phased programme of Hydrographic sur-
veys;

2. Consideration of the dredging problems by a technical
Committee;

3. Appointment of an experienced minor port harbour en-
gineering specialist in the Ministry of Transport; and

4. Drawing up of an agreed programme of Minor Port deve-
lopment.

46. The Committee propose to deal with the question of minor

in greater detail in a subsequent Report. It would be sufficient

here to add that the progress made in the development of minor ports
as a result of the deliberations of the National Harboyr Board cannot

be regarded as satisfactory.

47. The Committee have gone through the minutes of the
meetings of the National Harbour Board, and have noticed the follow-

ing special features:

(i) At the very first meeting, the Board had decided that “the
Board shall meet ordinarily once in six months”. This
decision has not been implemented and the meetings of
the Board are held after intervals exceeding one year.
This has naturally affected the practical utility of this

body.
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'zie Committee recommend that this decision should be imple-
mented.

(ii) At their Second meeting after considerable discussion,
the Board recommended the creation of a Port Develop-
ment Fund by levying a surcharge of one anna per ton
(weight or measurement) on all goods imported or ex-
ported through all ports, major and minor. This fund
would be controlled by the Central Government and
would be spent on schemes approved by the National
Harbour Board from time to time. The schemes might
relate to minor as well as major ports but the Fund would
primarily be devoted to minor ports.

The Committee were sorry to learn that this valuable suggestion
had not been implemented. They recommend that this should be
given effect to even at this stage. The utilisation of this fund may be
based on the analogy of the Central Road Fund. Development of
the so-called minor ports has bcen sadly neglected in the past and
any measures to improve their position so that they can play a useful

role in the country’s expanding ecconomy, should be ungrudgingly
adopted.

(iii) Another useful recommendation made at the Second
meeting of the Board was that co-ordination and techni-
cal advice should be secured by the creation of a Central
Ports Organisation, for the benefit of minor Ports. This
idea also does not appear to have been properly deve-
loped. The Committee suggested that this recommenda-

tion should be implemented on a proper scale without
any further loss of time.

(iv) At the Second meeting, one of the members brought
forcefully to the notice of the Board, the existence on a
large scale of corruption and harassment of the ignorant
and illiterate operators of country-craft by various petty
officers responsible for issuing clearance certificates or
otherwise controlling them. Often country-craft owners
and operators had to pay as much as Rs. 1,000 per season
by way of gratuities to these officers in order to
ensure speedy clearance enabling voyages to be com-
pleted before the monsoon. The officer further insisted
on the operators buying such safety appliances as lamps
from specified dealers at exhorbitant cost, when they
should be had elsewhere at considerably lesser cost. The
Chairman of the Board gave an assurance that the facts
disclosed would be investigated thoroughly, and efforts
made to root out corruption and harassment. He also
sm(:fgested that it might be useful to associate with the
officers issuing clearance certificates public spirited men
at each important centre for tackling the problem of cor-
ruption. There has been no mention regarding the action
taken on this complaint in any of the subsequent meet-
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ings of the Board. The representative of the Ministry
stated that the matter was apparently not pursued fur-
ther as the member concerned was unable to furnish amy
specific instance and subsequently withdrew his com-
plaint. The Committee regard this as a most unsatis-
factory way of dealing with a serious complaint of this
nature. The Government have now appointed Regional
Officers at Bombay, Tuticorin and Masulipatnam, who
have been instructed to act as welfare officers also in
the Industry, and any cases that are brought to their
notice are being attended to by them within their Region.
The Committee understand that two or three more Region-
al Officers are likely to be appointed and that this will
minimise the grounds for such complaints. The Com-
mittee suggest that the fact that the Regional Officers will
promptly investigate complaints of this nature should
be given the widest publicity.

(v) At its Third meeting held in December, 1952, the Board
resolved that the Government of India should be inform-
ed that the Board was firmly of the view that the provi-
sion for port development schemes was totally inade-
quate and should be increased.

(vi) At the Fourth meeting held in April, 1954, the Director,
Central Water Power Research Station, Poona, explain-
ed the progress made in the various experiments at the
station, and pleaded for Government assistance for con-
structing a tank where self-propulsion tests could be
made. The Committee recommend that the necessary
assistance should be given for constructing such a tank
because it would save considerable time now spent in
getting such tests conducted abroad.

(vii) At the Fourth meeting, it was pointed out that the load-
ing and unloading facilities f~r country-crafts at Calcutta
were unsatisfactory and needed urgent attention. It was
further stated that the same was more or less the case at
Bombay in regard to sailing vessels and that in particu-
lar there was no slipway or other repair facilities for
such vessels. The Board recommended that the atten-
tion of the major port authorities should be invited to
these observations and to the necessity for improving
facilities for loading and unloading cargo from sailing
craft, and for the repair of this type of vessels, wher-
ever necessary. Both Calcutta and Bombay Port Trusts
seem to have brushed aside these suggestions. It apfnm
as if, while crores are being spent for improving facili-
ties for big ships, we are not prerared to spend a few
lakhstorxmprovui‘n;gthefaciliﬁe; or sailing vess:fhon
which depends ity of a large section of owr
sea-faring people. ig Committee consider that to be
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a wrong r(froach They recommend that the sugges-
tions should be sympathetically considered and suitable
schemes should be formulated for providing n
facilities to the sailing vessels in consultation with the
representatives of the local interests concerned.

48. The above-mentioned points indicate that there is scope for
improving the utility of the National Harbour Board by giving more
prompt and serious attention to its suggestions and recommen




IV. FIVE YEAR PLANS
A. The First Five Year Plan

49. The Schemes included in the first plan for the rehabilitation,
modernisation and expansion of facilities provided at the major ports
were estimated to cost about Rs. 61 crores. In addition, develop-
ment schemes costing about 2.4 crores were planned for execution
at more important of the minor ports in the country. Of these the
major port development scheme of Kandla and the Marine Oil Termi-
nal project at Bombay costing in all 23.5 crores were to be financed
solely out of the funds provided by the Government of India, as the
Central Government were directly responsible for the development of
Kandla and for the provision of facilities required for the oil refinery
at Bombay.

50 Although the major ports are self-financing undertakings.
with funds of their own, they have not been able to build up large
reserves in the past as they were expected to levy only such charges
and dues as were necessary for maintaining the port facilities in an
efficient condition. As the major ports require large amounts for
development purposes, the Committee would like the Ministry to
examine whether it would be practicable for Port authorities to levy
charges in such a manner as to enable them to build up sufficient re-
serves. In the First Plan the Major Ports were given assistance
through loans under the following terms:—

(1) Period of loan—30 years.
(ii) Rate of interest 4}% —First seven yearss’ interest free.

(iii) Repayable in 23 annual equated instalments towards
principal and interest.

51. The amount of loan advanced and the actual expenditure
incurred during the period of the First Plan was as under:—

s L Tt —— ——— i * oot —— .} + e - e e

Loan advanced Expenditure
(Crores) incurred

‘Crores}
Calcutta . . . . . . . . . 4.66 3.49
Bombay (for Marine Oil Terminal) . . . . 8.50 3.04
: 7.96
Cochin . . : . . . . . . .75 .59
Madrss . : : .. : e 1.70 1.39
15.61 16.47
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52. It will be seen that the total expenditure during the First Plan
iod came to about Rs. 25 crores including the expenditure of
E{.‘s.ﬁ crores on Kandla against the planned estimate of Rs. 61
crores. The representative of the Ministry stated that the main
reason for the slow progress of works was the delay of two years in
drawing up of development programmes and delay in the delivery of
equipment orders etc. The Committee consider it unfortunate that
there should have been such a heavy shortfall, in the planned expendi-

ture during the First Plan and hope that the same story will not be
repeated in the Second Plan.

53. The State Governments have executed schemes costing about
Rs. 184 lakhs, out of which Rs. 70.44 lakhs was central assistance.
The terms were more or less similar to those given to Port Trusts ex-
cept that for the first 12 years no interest was to be charged and the
amount was repayable in 18 annual instalments. A state-wise state-
ment showing the estimated cost of the Minor Port schemes included
in the First Plan and actual money spent is given as Appendix III.
Here also it is unfortunate that the actual expenditure incurred during
the First Plan has been considerably less than the planned
estimates, in spite of the fact that there is a pressing need of provid-
ing additional facilities to the Minor Ports.

54. The First Five Year Plan evisaged the development of the
five Major Ports and the Minor Ports with a view to modernize the
Port facilities and to increase the handling capacity to cope with
the expected increase in traffic  during the Plan period. It was
estimated at the commencement of the Plan, that the five Major
Ports could handle about 20 million tons of traffic every year,. Thus
the objectives in the First Plan were:

(1) To rehabilitate and modernise the Port facilities in all
the existing ports;
(ii) To provide a certain amount of additional capacity at

Cochin and Madras by constructing additional wharfs
and berths;

(iii) To develop a new Major Port at Kandla:
(iv) To construct a new Marine Oil Terminal at Bombay:

(v) To carry out some of the more urgent improvement
measures at the important ports.

55. With the measures already adopted it is estimated that the
handling capacity of the Indian Ports has increased to about 26
million tons. Further details are given in the respective Chapters
of the Major Ports.

B. The Second Five Year Plan

56. The major port development in the Second Five Year Plan
is estimated to cost about 81 crores as against the planned allot-
ment of 40 crores. A provision of 5 crores has also been made for
the a‘vproved development programmes of minor ports, the provision
of a third survey ship, a pool of three dredgers and certain investiga-
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tions of the possibility of development of certain minor poris. The
Committec are given to understand that Rs. 20 crores will become
available from the Port Trust funds leaving a gap of 21 crores in
respect of development of Major Ports, which has to be bridged
up.

57. The major port authorities have been requested to explore
the possibility of raising additional funds through their own resour-
ces by adjustment of port charges to the extent possible. The matter
is still under consideration of the port authorities and no final deci-
sion has been taken. As port charges constitute only an insignificant
portion of the cost of the commodities, any slight rise in these charges
is not expected to affect materially the price of the commodities.

58. The objectives in the Second Five Year Plan are broadly the
same as in the first i.e., not so much to create new capacity but to
render the existing capacity more effective through modernisation and

replacement of absolete equipment etc. It is expected that these
measures by themselves will step up the existing capacity by roughly
30 per cent. In other words, the target at the end of the Secomnd Five
Year Plan is to enhance the capacity of the ports to roughly 33 million
tons. This, in the Mxmstrys view, would be more than adequate to
deal with the increasing volume of the country’s sea-borne trade on
account of the industrial and economic development of the country
envisaged during the Second Plan period. The Committee are how-
ever not quite sure that this increased capacity will suffice to meet the
country’s requirements adequately.

59. The development schemes for major ports proposed in the
Second Plan fall broadly into the followmg categories:—

Estimated
total cost
in the
Second Plan
Rs. in crores
1 Spill over items from first Plan . . . . . . : 3406
2 (1) Construction of more Wharfs and Berths or extension and im-
provement of existing ones . 10°19§
i) Replacement of outmoded or worn out items of equipment by
modern ones and provision of additional equipment . . 2-96
(5s) Replacement of or additions to existing harbour craft . . 835
(iv) Provision of increased warehousing and other facilities . 497
(v) River tnmm. works at Calcutts and the dredging snd opcmrg of
harbours and approach channels at various ports . 8-62
(#) Prowision of better railway facilities within the port aress . ©-20
(oi) Provision of more houulng and other facnnin ror port mﬁ
and port labour . 956

e ——— -

7787
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The increase in the handling capacity of the Major Ports at the end of
the Second Plan period is expected to be about 675 million tons. The
break up of the figure port-wise is given below:—

Million tons
Calcutta . . . . . . . . . . . 1S
Madras . . . . . . . . . . . o-s
Cochin . . . . . . . . . . . 1-2§
Vizagapatam . . . . . . . . . . 1°7S
Kandla . . . . . ) . . . . . 1°7s
675

60. The amount of Rs. 5 crores has been allocated for the develop-
ment of the Minor Ports as shown below:—

Lakhs
1. Kutch . . . . . . . . . . . 1560
2. Saurashtra . . . . . . . . . . 45°65
3. Madras . . . . . . . . . . 43°7
4. Andhra . . . . . . . . . . . 28-10
s. Travancore-Cochin . . . . . . . . . 33-90
6. Bombay . . . : . . . . . 77-91
7. Orissa . . . . . . . . . . . 2399
8. Andamans ports . . . . . . . . . 55:00
9. Third Survey Ship . ) . . . . . . . 36-00
10. Dredger pools . . . . . . . ) . 100-00
. o 4s8.96
Expenditure on Tuticorin, Sethusamudram and other such pro-
jects ) . . 4104
500°00

e o —

61. The schemes included in the Second Plan for the
Minor Ports also aim primarily to modernise the facilities at minor
ports by provision of measures to arrest silting and establishing satis-
factory landing facilities including the provision of adequate lighterage
facilities, rather than creation of additional capacity. Only in the case
of the minor ports of the ex-Saurashtra State does the plan include
the expansion of facilities for meeting additional traffic to the tune
of 6,00,000 tons per annum. This question will be considered in

detail by the Committee in their subsequent report on the Intermediate
and Minor Ports.

62. The Committee were given to understand that all the spill over
of works from the First Plan which have been carried over to the
Second Plan in respect of Major Ports are likely to be completed by
March 1958, the bulk being completed by March, 1957.

63. The Committee would strongly recommend that the Ministry
of Transport should review quarterly the targets realised by the Port
Authorities both in respect of physical and financial achieve-
ment against the provision in the Second Five Year Plam

and take urgent measures to see that the achicvements are according
to the schedule.



V. PORT LABOUR
A. Introduction

64. Major Ports constitute one of the biggest employers of
labour. The ability of these ports to maintain supplies and services
essential to the life of the community is largely dependent on the
efficiency of labour, which in turn depends, to a large extent, on the
improvement of labour conditions, and their welfare activities. With
the dawn of independence, the improvement of labour conditions
and their welfare activities have now come to the forefront of Port
Administration. A large section of the port labour had been
decasualised and concessions were granted in the form of minimum
wage rates, dearness. compensatory and house rent allowances.
contributory provident fund. leave, holidays, canteens, medical
facilities etc. Schemes for housing of labour have also made some
headway. The Dock Workers (Regulation of Employment) Act was
passed in February, 1548. Minimum wages rates were finalised for
the Ports of Madras, Bombay and Calcutta. The Dock Labour
Boards were set up in Bombay. Calcutta and Mudras Ports in
1951-52, 1952-53, 1953-54, respectively. The ‘decasualisation
schemes’ introduced for Stevedore Labour at the ports were designed
to give to Stevedore Labour greater regularity of employment by
giving jobs by rotation and certain minimum benefits of guaranteed

wages etc.
B. Decasualisation Schemes

65. The employment of dock workers all over the world is a pro-
blem peculiar to itself. This is due to the fact that the port trafhic is
subject to wide fluctuations which are not necessarily seasonal or
otherwise cyclic, and occur daily depending inter alia, upon the
number of ships entering or leaving the port on any day, the quantity
ot cargo to be loaded or unloaded, the nature of the cargo and the
manner in which it is received or despatched. the type of mechanical
equipment and facilities available, both on board ship and on shore
and rate at which the cargo can be cleared from the shore or made
available to feed the ship. The demands for dock labour vary
correspondingly and the employment of workers tends to be casual.
In the absence of any effective control or limitation on those who
offer themselves for employment in the Docks on any day, the position
is aggravated when agricultural workers also seck employment in the
Docks during their slack season.

66. The carnings of dock workers in these circumstances would
not only vary from worker to worker but also from week to week or
month to month for the same worker; the domestic economy of the
dock workers will thus be far from stable. if not positively precarious.
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This problem has engaged the attention of almost all the countries
having a sea front and in some of them definite attempts have been
made for more than fifty years with a view to regulating the employ-
ment of dock workers and a number of schemes suited to the local
conditions have been put into operation at different times with vary-
ing success. The measures for decasualisation, which is the crux of
all such schemes, aim, inter alia at having a stabilising effect on the
income of each dock worker.

67. In India, the Royal Comr:ission on Labour in its Report,
submitted to the Government cf India in March 1931, recommended
the decasualisation of the dock workers with a view to securing “as
large a measure of regular employment as the nature of the calling
will allow.” According to this Report “the aim should be, first, to
regulate the number of dock labourers in accordance with require-
ments, and, secondly. to ensure that the distribution of employment
depends, not on the caprice of the intermediaries, but on a system
which, as far as possible, gives all efficient men an equal share”.

68. Generally speaking, for loading and unloading of cargo, the
Port Authorities, especially in the Ports of Bombay, Calcutta and
Madras, supply labour for shore work and Stevedores employed by
the Shipping Companies supply labour® on board the ship. The
decasualisation of the shore workers was started in 1944 in Madras
and in 1948 in Bombay and Calcutta. In the case of Stevedore
workers, however, decasualisation was initiated in Bombay in 1949.

69. The first legislative action was taken by the Government on
the recommendation of the Royal Commission on Labour in 1948
when the Dock Workers (Regulation of Employment) Act was passed
by the Dominion Legislature as Act IX of 1948.

- C. Dock Labour Boards

70. The Government of India after making certain amendments
in the Scheme (proposed by the Joshi Committee) notified the Bom-
bay Dock Workers (Regulation of Employment) Act, 1948, and the
Bombay Dock Labour Board which was entrusted with the working
of the Scheme, was constituted on the 9th April, 1951, and the
Scheme was implemented for the Port of Bombay with effect from
Ist February, 1952. The Government of India drew up similar
schemes for the Ports of Calcutta and Madras. The scheme for the
Calcutta Port was notified on the Sth  October. 1951, the Calcutta
Dock Labour Board was constituted on the 2nd September, 1952
and the scheme was implemented with effect from the 5th October,
1953. The Madras Port Scheme was notified on the 8th March, 1952,
the Madras Dock Labour Board was constituted on the 14th July,
1953, and the scheme was implemented with effect from the 16th
August, 1954, The Committee regret the delays that have occurred
in the implementation of the schemes.

71. The schemes in force at all the three Ports are almost identi-
cal in important details and their object has been stated as “to ensure
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greater regularity of employment for dock workers and to secure that
an adequate number of dock workers is available for the efficient
performance of dock work.” The schemes are designed to regulate
the employment of Stevedore Workers only and apply to the classes
of workers specified in the schedule attached to the respective schemes.

D. Results of the Schemes

72. Prior to the introduction of any scheme for the decasualisa-
tion of dock labour, a dock worker in Bombay, Calcutta and Madras
ports had no security of livelihood as his day-to-day employment
depended not only upon the volume of work available in the Docks
but also on the whim and caprice of the employer and the middleman
through whom he secured his employment. He could not even be
sure of receiving the full amount of wages which the employer paid to
the middleman for the services rendered by him. Even in the deter-
mination of wages the workers could not have a strong voice as they
were picked up from a free market in which the supply was invariably
plentiful. The employers had no necessity to go through any discipli-
nary procedure against delinquents as they could get rid of them by
just not offering them employment.

73. The Decasualisation Schemes with their objective to ensure
greater regularity of employment for dock workers and to secure that
an adequate number of dock workers is available for the efficient
performance of dock worker brought in a number of benefits to the
workers by confining the dailv employment to registered workers only
with guaranteed minimum wages and attendance allowance etc. Their
introduction was, therefore, welcomed by them, as would be obvious
from some of the depositions made by the representatives of workers
before the Vasist Committee. A spokesman of a Union stated that
“this is practically a new life that has come up among the dock workers
in all those three Ports of India.”

74. The objectives of the schemes, as stated above, are in fact
both humanitarian as well as utilitarian. The workers naturally wers
attracted by the humanitarian or the social welfare aspect and be-
came enthusiastic about the schemes. The employers generally, though
not unsympathetic towards the social welfare aspect, were dubious
about the merits of the schemes from the utilitarian or efficiency point
of view. It would appear that the angles from which the workers and
the employers viewed these schemes became more and more divergent
as time went by, and each party felt aggrieved if any act of omission
or commission on the part of the other party did not fit in with its own
view point.

E. Vasist Committee

75. The application of the above schemes was confined to certan
w categories of Stevedore Workers in the Ports of Bombay,
alcutta and Madras. The schemgs are administered by Dock Labour
Boards, which are tripartite bodies set up by Government for each
Port. Representations. were received that the benefits of these or of
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similar schemes should be extended to other categories of workers also.
The working of the schemes also evoked a number of complaints.
Government, therefore, on the recommendation of the Dock Workers
Advisory Committee appointed an Enquiry Committee (Vasist Com-
mittee) to report on the working of these schemes.

77. The terms of reference of the Enquiry Committee were as

follows:—

(i) to enquire into the working of the Dock Workers (regula-

tion of employment) schemes in Bombay, Calcutta and
Madras to examine all difficulties encountered by the
parties interested in the working of the schemes, and to
recommend what modifications, if any, in the scheme are
necessary;

(i1) to enquire into the necessity and feasibility of decasualising

other categories of labour covered by the Dock Workers
(Regulation of Employment) Act, 1948 (IX of 1948) at
the three ports whether by inclusion in the existing
schemes or by the framing of special schemes; and

(iii) to prepare amendments to existing schemes or frame new

schemes for the further categories of labour, if any,
recommended for decasualisation.

78. The Vasist Committee made a thorough study of the problems
and submitted its Report in September, 1955. The Report contains
138 recommendations, a few of the important ones being as under: —

(a)

(b)

(c)

(d)

The Government may review the situation and suggest to
the Port Authorities that a suitable decasualisation scheme
in respect of casual shore labour may be framed by them.

The Dock Labour Boards should make penodical assess-
ments of their labour requirements and determine the
anticipated demands based on long-term trade pros

affecting exports and imports as well as short-term fluc-
tuations in trade and normal seasonal variations. The
demands resulting from short-term and seasonal fluctua-
tions should be scparated from the long-term requirements
and adjustments in the Register, whether implying increase
or decrease, should be based on long-term variations only.

In future, wages paid to workers employed in connection
with loading and unloading of cargo must be linked with
productivity and a system of ‘payment by results’ should
replace the present system of time rate wages. It will also
be desirable to provide for an ‘Incentive Bonus' in the
system.

It is extremely desirable that shore workers employed for
loading and unloading of cargoes must also be brought
under a piece-rate system of wages where this is not so
at present and that this must be done immediately in
respect of the Cranemen in particular. '



(e) Dock ‘workers’ earnings should be stabilised progressively
at hlg};le:d levels until a guarantee of 21 days in a month
is reached.

(f) The Calcutta and Madras Dock Labour Boards should
also provide for payment of gratuity to registered workers
as has already been done at Bombay.

(g) The Madras Dock Labour Board should also have a
Provident Fund Scheme as has already been done at
Bombay and recently at Calcutta.

(h) The provision of bathing. washing and sanitary .facilities
should be liberal and need not be limited to what is
required under certain statutory obligations.

(1) The provision of adequate and suitable housing for
workers is necessary both from the workers’ welfare and
efliciency point of view, and the Government should
consider favourably the requests of the Dock Labour
Boards for financial assistance and grant suitable subsi-
dies for housing to this industry also. The repayment of
the loans may be spread over 15 to 20 years, so that the
present employers only do not have to bear the catire
burden for a long term facility.

(j) The Dock Labour Boards should take steps to provide
facilities for sports. games, cultural activities and other
healthy entertainments which should make for close con-
tacts between the employers and the employees.

(k) At Calcutta, liquor shops should not be allowed within a
prescribed distance from the Docks and the Central Gov-
ernment may request the Government of West Bengal to
give this matter their attention and take suitable action in
consultation with the Port Authorities.

78. The Committee attach considerable importance to the Vasist
Committee Report from the point of view of improving the efficiency
and welfare of the Dock Workers at Bombay, Calcutta, and Madras
and suggest that the various recommendations may be implemented
expeditiously. They would also suggest that the feasibility of imple-
menting some of these recommendations at other three major ports,
viz., Vizagapatam, Cochin and Kandla should also be examined.
Later on, some of these recommendations may be extended to some
of the more important Intermediate Ports also.

79. Under the decasualisation scheme every worker is registered
and there are two categories of workers—monthly paid workers and

e employed under the ‘pool system’. The pool workers get
king by rotation with a certain minimum guarantee whether there
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is work or not. Under the scheme the worker was guaranteed 12 days®
wages. Under the revised scheme the days have been increased. The
men get attendance money at the rate of Re. 1/- per day when they
attend and do not get work.

80. The scheme has started in Calcutta, Boxhbay and Madras. In
Cochin and Vizagapatam the scheme is almost ready for implementa-
ton.

81. The decasualisation scheme has eliminated the payment
through ‘sardar’ and the responsibility for payment to pool workers
is that of the Dock Labour Board, an autonomous body established
by law.

82. The Ministry agreed that there is little doubt that the various
go-slow movements in the ports have resulted in longer detention of
the ships in ports and therefore a larger number of ships are required
to cairy the same cargo. The Committee was also informed that a
food i churging plant in Bombay has not been put into use on account
of Ihhour problem. The picce-rate system has been partially intro-
duced in Bombay Port, and the results so far obtained have been en-
couraging. The problem of picce-rate syster is being tackled by a
tripartitc Committee of each port composed of labour und employees
presided over by Mr. Justice Jeejeebhoy. The schemes are expected
to be evolved for the ports in the following order:

Calcutta, Muadras, Vizageputem and Cochin.

83. Appendix IV contains the number of important labour trou-
bles in the Ports of Bombay, Calcutta, Madras and Cochin extracted
from the Reports of the Ministry of Transport (1949-50 to 1955-56).
It is noticed therefrom that the position at Calcutta is the worst and
at Bombay the loss to the country has been averted to a great extent
by referring disputes to adjudication or arbitration.

84. The go-slow policy sometimes adopted by the dock-labour
amounts to wastuge of national wealth.  The Committee fee. that the
policy sihould aum be regarced normally as a legitimate weapon for
trade unionism. Workers should realise their obligations to the com-
munity. The Committee understand that with the tacreasing atten-
tion paid to the organisation of Trade Unions on proper lines. better
co-vuperation from labour can be expected when it is brought home
to workars that in the interest of conserving national wealth, produc-
tion should not be allowed to get adversely affected by go-slow policy.
The Committee hope that the proper functioning of the Dock Labour
Boards. the imiplementation of the various recommendations of the
Vasist Committee, and early introduction of the piece-rate system will
assist substantially in eliminating labour troubles experienced at the
‘Major Ports of the country.

2407—3 LS



V1. PORT AND SHIPPING STATISTICS
A. Introduction

85. The Reconstruction Policy Sub-Committee on Shipping, in
para 6 of the summary of recommendations of their Report, submitted
in 1947, pointed out the defects in the then existing statistical data
and the necessity for filling up the gaps. They also recommended
that the shipping statistics should be separated from the trade statistics
and published in a separate volume as is done in the U.K. No serious
notice seems to have been taken of this recommendation. At present
ports and shipping statistics are collected by different authorities viz.,
Port authorities, Customs authorities. Director General of Shipping,
Director General of Commercial Intelligence and Statistics, Cal-
cutta etc. As a result of the recommendation of the National Harbour
Board in December, 1952, the entire question of collection and main-
tenance of statistics was examined by the Ports and Shipping Statistics
Committee constituted in May, 1953.

86. The terms of reference (as revised) of this Committee were
as under:—

“I. To examine and report:—

(a) On port and shipping statistics that are already being
collected and maintained in major and minor ports.

(b) The extent to which such statistics are being published
either by Central or State Government. or port authoritics,
and whether there is any duplication of effort.

(c) On shipping statistics that are collected, maintained and
published by the Government of India and State Govern-
ments.

“II. The Cummittec shall cxamine the existing system of collec-
tion, maintenance and publication of port and shipping statistics, in
all its aspects, and make recommendations:—

(a) as to what measures should be taken for collecting infor-
mation regarding the cargo carried by all shipping com-
panies in the coastal and overseas trades and the amount
of freight payable thereon;

(b) as to what measures should be taken for collecting infor-
mation in regard to the nature and quantity of cargo to
be imported into India or to be exported from India,
which may be under the ownership and/or control of the
Central or the State Governments or local authorities, and
the amount of freight that may be paid thereon;
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(c) as to what measures should be taken for collecting further
statistics in regard to ports and coastal and ocean-going
shipping, with particular reference to the needs of Gov-
ernment, the trade and international agencies, and the
shipping industry;

(d) in regard to the agencies that should collect and compile
the statistics mentioned in (a), (b) and (c) above;

(e) in regard to the publication of the material referred to in
(a), (b) and (c) above, and the manner of its publica-
tion;

(f) as to what further statutory powers will be necessary for
giving effect to their recommendations.

:In making their recommendations, the Committee may take into
.consideration the nature and extent of the collection, maintenance and
publication of port and shipping statistics, in such leading maritime
countries as the United Kingdom, the United States of America, Japan,
Germany, Norway, Italy, Holland, Belgium and France.”

B. Port & Shipping Statistics Committee

87. The above Committce made a thorough and detailed study of
the problem and after examining the publication of Port and Shipping
statistics in some of the leading maritime countries. it submitted its

exhaustive report in July, 1954. The important conclusions of that
Committec were as under:-—

(1) Not only is there no duplication of effort in the publication
of the statistics of the Major and Minor Ports, but they
also do not receive wide publicity in the country. More-
over, there is no single report published in the country
cither by the Central Government or by any other autho-
rity, giving at one place complete and properly co-ordi-
nated statistics of cargo. passenger and shipping for the
country as a whole and thereby providing a synoptic pic-
ture of all India position.

(i1) Further statutory powers arc not necessary for the follow-
ing: —
(a) Additional cargo statistics.
(b) Addition:! shipping statistics.
(¢) Passenger statistics in the coastal trade.

(iii) The Directorate General of Shipping should be asked to
examine the vessels utilisation and performance reports
in U.S.A. and the monthly reports which the Japanese

ship-owners have to submit to the Japanese Government
.with a view to finding out whether introduction of similar
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forms might not be useful. Some of the important re-

commendations of the Port and Shipping Statistics Com-
mittee were as under:—

(a) Statistics regarding the dead-weight tonnage of cargo
imported or exported. classified according to different
cross-sections should be compiled by the Ports and sent
to the Central Agency for compiling statistics on an all
India basis.

(b)Y The Directorate General of Shipping should be the
appropriate Central Agency for all India compilation
and publication of the various types of statistics recom-
mended by the Committee.

(c) All the major and minor Ports should maintain all their
commoditywise cargo statistics according to a uniform
standard commodity schedule.

(d) Basic documents for cargo statistics for all ports should
be the Port Revenue documents. to be called “Import
and Export Applications™.

(e) A definite procedure should be laid down for supplying
Port authoritics with a copy of the Bill of entry or
shipping Bill for euch consignment at every Major and
Minor Port in India.

(f) The Committee also laid down standard definitions for
certain statistical terms.

e ostatistical branch to be set up in the Directorate-
Generul of shipping for collecting, compiling and pub-
lishing all the statistics recommended by the Commit-
tee should be manned by adequate.  properiy trained
and competent staff and should be headed by a compe-
tent Senior Statistician. Mechanised system should be
introduced in this Branch.

,...
”
N

88. The Report was apparently kept in cold storage for fifteen
months till it was considered at the fifth mecting held on 8-11-55 by
the National Harbour Board which endorsed the desirability of placing
the port and shipping stztistics on a sound basis on the broad lines
indicated in the report of the Port and Shipping Statistics Committee.
They also recommended that a suitable organisation should be set up

far the purpose.

R9. The Committee have noticed that there is no uniformity now
in regard to the maintenance of figures even in major ports. To cite
an example for the number of ship days lost, onc major port was
maintaining statistics of average ship days lost while the others, the
actual days the ships waited for berth. [Even in regard to the annual
Administration Reports of the Major Ports, some ports were giving
diagrams showing the proportion of Revenue and expenditure under
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«certain broad classifications, while others were not. The headings

adopted in the accounts also differed making it difficult to make any
comparison.

90. The scant attention paid to the implementation of the various
recommendations of the Port and Shipping Statistics Committee seems
o indicate that the importance of having a well-knit organisation for
collecting and compiling various Port and Shipping statistics has not
been fully realised by the Ministry of Transport. The Committee
suggest that in view of the abnormal delay that has already occurred,

high priority should be given to the implementation of the various
recommendations of the Report referred to.

NoTE: The Committee are glad to learn that comprehensive
instructions have since been issued by the Ministry vide their letter
No. 6-ML(2)/56 dated the 16th February 1957 regarding the steps
to be taken to collect necessary statistics from 1st July 1957.

—




VII. CALCUTTA PORT
A. Introduction

91. Calcutta Port is located on the left bank of the River Hooghly
80 miles down-stream from the confluence of the Bhagirathi and’
Bhairab-Jalengi—the two spill channels of the parent River Ganga.
The seaward approach to the Port is at Sandheads about 126 miles
from Calcutta. The depths of water available on the various bars
and crossings in the navigable channel leading to the Port from Sand-
heads vary continuously thereby necessitating maintenance dredging
throughout the year on an extensive scale. These features combined
with the peculiar conditions obtaining in a tidal river like Hooghly
make pilotage compulsory and also impose restrictions on day to day
drafts. up to which the ships entering and leaving the Port are permit-
ted to load.

92. There are two dock svstems in the Port. namely the Kidder-
pore Docks and King George's Docks which are provided with a num-
ber of berths and facilities such as transit shed accommodation, cranes
for handling cargoes including heavy lifts, rail facilities ctc. Similar
facilities have also been provided at the riverside berths at Calcutta
Jetties and Garden Reach Jetties. The Commissioners have also pro-
vided a number of warehouses for storage of goods. dry docks for
cartying out repairs to vessels, salvage crafts for assisting vessels in
distress and various other minor facilities. Within the Port area,
movement of goods is by the system which is connected to the main
Railways and Commissioners’ Railways at three points.

B. Management

93. A chart showing the organisational set-up of the Calcutta Port
Administration is given in Appendix V.

94. The affairs of the Port are administered by a Board of Com-
missioners who derive their authority from the provisions of the
Calcutta Port Act 1890 amended from time to time. There are 22
Commissioners besides the Chairman and the Deputy Chairman who
are appointed by the Government of India. Of the 22 Commissioners,
thirteen are elected; ten by the Chambers of Commerce & Industry, one
by Calcutta Corporation, one by the Howrah Municipality and one by
the Indian National Steamship Owners’ Association. The remaining
9 Commissioners consist of the Collector of Customs, Calcutta, the
General Manager, Eastern Railway, the Director, Rail Movements in
Calcutta, the Commissioner, Calcutta Corporation, a representative
each of the Defence Services and the Government of West Bengal and
two labour representatives nominated by the Central Government.

32
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95. The principal officers of the Port are the Secretary, the Traffic
Manager, the Chief Accountant and Financial Adviser, the Chief
Engineer, the Deputy Conservator, the Chief Mechanical Engineer,
the Controller of Stores, the Land Manager and the Chief Medical

Officer. The consulting engineers and agents in  London are M/s.
Randel, Palmer and Tritton.

96. The lumits of the Pert  under the Calcutta Port  Act extend
from Konnagar to Budge Budge, a distance of 23 miles. The Com-
missioners are also the conservators of the Port and their jurisdiction
under the Indian Ports Act extends from Sandheads to half a mile up
the rivers Bhagirathi and Jalengi above their confluence.

C. Traffic handled at the Port

97. Calcutta Port is both receiving and distributing centre for
upper India, Assam and parts of Central India. It is fed by products
brought by railways as well as by water borne traffic of the river
Ganges. The chicf exports are coal, tea, jute, gunnies, shellac,
linseed, ores and pig-iron. The principal imports are salt, foodgrains,
machinery. provisions, hardware, spirits and petroleum.

98. The figures of export and import traffic handled at this port
during the last 6 years are given below:—

Year I'mport Export Total

Tons. Tons. Tons.
19¢0-5$1 2,040,672 4,460,927 ~,501,499
19¢1-¢2 4,793,068 $»439,914 9,582,982
1952-53 3,319,018 6,354,058 9,673,076
1953-54 2,723,062 £,336,037 8,059,099
1954-§< 2,240,436 4.573,3°7 7,813,813
1955-56 3,409,062 4,621,673 8,030,735

These figures indicate that though there has been slight increase in
the import traffic, there has been slight decrease in the export traffic
with the result that total traffic handled has remained more or less of
the same order during the last three years. In regard to the total quan-
tity of cargoes imported and exported on account of Central and State
Governments and the Corporations and Companies sponsored by them

from Calcutta Port, it has been stated that the statistics are not avail-
able.

99. Appendix VI gives (i) total number of ships that entered and
cleared the Port together with their net registered tonnage and (ii)
the number of ships with their flags and total quantity of imports and
exports carried by them in India's Overseas trade.

D. Congestion in the Port

100. The statement showing particulars of congestion that occur-
red in last three financial years at Calcutta Port due to heavy influx
of import and export traffic is given in Appendix VII.
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The main reasons for the congestion in this Port were:
(a) bunching of ships;

(b) reduction in the berthing capacity by restrictions imposed
by bore tides:

(c¢) interruptions to work from rains and storm;

(d) non-arrival of export cargoes like coal in sufficient quanti-
ties;

(e) complexity of the import licensing formalities and docu-
mentation at the customs house;

(f) calculation of rent free time from common landing date
instcad of from the actual date of landing as in pre-war
vears., although arrangements were made for delivery of
cargoes beyond day time.

101. Although increased facilities that will be available on account
of the various development works in the Port, will increase the hand-
ling capacity of this Port, this would more or less be offset by the
increased traffic that the Port will be required to handle. The Com-
mittee, are. therefore, of the opinion that there would be a greater
need of co-ordination between different departments of the Central
Government on the one hand and the Central and State Governments
on the other to solve the problem of periodical congestions.  The
Committee suggest that the following measurcs may be adopted with
advantage:

(i) Simplification of customs formalities for quick removal of
goods;

(i) Customs authorifies should work in regular shifts where
the labour is engaged to work in shifts;

(iii) Free time allowed to consignees for removal of goods from
sheds should be reduced and heavy penal rates provided
for quick clearance of cargo. If this does not solve the
problem then the goods should be removed to outside
dumps at the importer’s cost;

(iv) Steel cargoes should be adequately marked and imported
in full loads as far as possible.

E. Five Year Plans

102. The brief details of the works undertaken and exccuted by
the Port will give an idea of the grcund covered in the First Five Year
Plan period.

103. The Calcutta Port <tarted with the main object of replacin
the facilities which had deteriorated through wear and tear and ol

. Schemes were also included for installation of new facilities to
cater for the changed pattern of trade and large scale increase in
traflic expected from rapid industrialisation. The schemes costing



35

Rs. 12,07,12,634 were included in 1952. The Commissioners were
to spcnd Rs. 3,97,62,634 and rest was to come as loan from the Central
Government. There are altogether 26 principal projects and they may
be grouped for convenience as follows:—

(in lakhs)

(1) Construction of new vessels, launches and
dredgers. .. Rs. 335:59
(2) Construction of new berths and improve-

ments and conversion of existing berths
for handling ordinary and special

cargoes. " «Rs. 229.66
(3) River Training Works. Rs. 26180
(4) Development of a Central Storage Depot
for ores. Rs. 27:69
(5) Purchase of new wagons, locomotives and
improvement of Railway yards. .. Rs. 124-29
(6) Installation of a 200 ton heavy lift crane. Rs. 5233
(7) New pontoons and lighters. : Rs. 27-95
(8) Improvement of Water Supply to K. P
Docks. : Rs. 1C-00
(9) Housing for class 1V staff (3060) units . Rs. 137:78
Rs. 1207-12

104. The Port of Calcutta spent Rs. 348:9 lakhs out of a total
allotment of Rs. 1207-12 lakhs.  In terms of physical targets, Cal-
cutta has made about 33 per cent. progress. The main reasons for

the shortfall in expenditure as stated by the Commissioners of Calcutta
are:—

(i) the execution of projects being taken in hand. after two
years of plan period had elapsed;

(i1) the inclusion of certain large projects like construction of
quarters, general cargo berths. and suction dredger at a
later stage in the development scheme;

(i) equipment like cranes, dredgers. launches and tugs could
not be procured against orders and had to be manufac-
tured;

(iv) difficulty in procuring materials like steel pipes etc. and
other delays in the execution of the works.

10S. It has also been said that the progress made in terms of
expenditure does not correctly reflect the physical progress made on
projects like construction of craft as the contract price in such cases
18 payable to the builders in instalments and no instalment can be
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paid unless progress made in the work reaches a certain stage. Be
as it may, it is apparent that there has not been a co-ordinated and
serious attempt to work out schemes, determine the priority and finan-
cial resources of the Port Trust at the beginning of the Plan period.

106. In the Second Five Year Plan, a sum of Rs. 13:2 crores
has been provided in addition to Rs. 6 crores carried over from the
First Five Year Plan period, for the development of Calcutta Port.
The major items of improvement are as under:—

(a) Strengthening the quay walls of Dock No. 1 Kidderpore
Docks and construction of a general cargo berth at King
George's Dock—Rs. 2.75.00,000.

(b) Construction of a new Sale Tea Warehouse and additional
transit accommodation—Rs. 1,30,00,000.

(¢) Construction of new harbour craft—Rs. 4,80,00,000.

(d) Improvement of dry dock facilities for ship repairs etc.—
Rs. §7,10,000.

(e) River Training Works—Rs. §3.43.000.

(f) Purchase of mechanical handling appliances and diesel
locomotives—Rs. 40.00.000.

(g) Improvement of water supply to Shipping—Rs. 55,00,000.
(h) Housing for Class III and IV staffi—Rs. 1,00.00,000; and

(i) Improvement of other facilities including Fire Protection
Works—Rs. 1.11,61.000.

Total:  Rs. 13.02.14,000.

F. Miscellaneous
(a) Study of depths—dredging

107. Dredging of the river was first undertaken in 1907 and it was
confined to a few bars in the upper reaches. But now dredging is
being done right from the main port area to the mouth of the river.
At present 14 dredgers of 6 different types are in use, at Calcutta
Port. A fairly large number of these are old and the time spent on
their repairs and overhaul is inereasing with the result that restrictions
have to be imposed in the day to day drafts allotted to Shipping visiting
the Port. The Committee understand that action is being taken to
replace the old dredgers by new ones, which when put into commission
will do away with the restrictions now imposed. The Committee hope
that the question of providing adequate dredging facilities will be con-
stantly kept in view.

108. The amount of dredging required to be done to kecp the
navigable channels clear and to maintain proper depths at the Dock
and Jetty berths, is heavy and varies slightly from year to year. The
quantity of silt dredged every year is approximately 10 to 12 million
tons and the expenditure incurred on establishment, stores, mainten-
ance, repairs etc. of the dredgers employed is about Rs. 50 lakhs per
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annum. The siltation in river Hoogly is due to (a) cyclic changes
in the estuary i.e. the reaches below Diamond Harbour (b) seasonal
changes in the upper reaches above Diamond Harbour.

109. The first cause presents a problem only in transition stage
when the erstwhile channel deteriorates and a new channel opens.
The second cause is due to pronounced tidal action especially during
dry season, when upland water-supply is cut off to River Hooghly,
aggravated by bad configuration in certain stretches of the river due to
faulty flow conditions. The Committee were informed that this
problem at Calcutta could be efficiently served only by arranging free

flow of upland water in river Hooghly by taking up the Farakka
Barrage Scheme.

(b) Staff Welfare Measures

110. The Commissioners provide free quarters to the Class IV
employees and out of 23645 Class IV employees, about 50 per cent.
are provided with quarters. A sum of Rs. 1-35 crores was provided
for construction of 3000 units of quarters for Class IV employees
in the First Five Year Plan and these quarters when completed will
house about 66 per cent. of the Class IV employees. In the Second
Five Year Plan one crore has been provided for construction of quar-
ters for Class IV and Class 1II employees. The sub-Committee
during their visit noticed that the old one-roomed hutments at Kidder-
porc Docks had insufficient accommodation without any separate
provision of kitchen, latrine and bath. The newly constructed quar-
ters at Taratolla though one-roomed, had provision of kitchens, latrines
and bath and were neat and clean. with provision for recreation of
children and parks. It is understood that 1500 new quarters have
been constructed and 12000 employees have been previded with
quarters so far out of a total number of 23,000 employees. The
Committee recommend that in future the minimum standard of accom-
modation for a family should be at least a two-roomed tenement.

111. The Calcutta Port Commissioners run a hospital with 150
beds where radiological and pathological treatments are available.
There is provision for free medical treatment to their employees and
families. Besides. they run 23 primary schools. certain canteens, etc.
Cinema shows and recreation facilities are also provided. A loan
fund also exists for Class IV staff.

(¢) Financial position

112. The figures of income and expenditure of the Calcutta Port
for the last tive years are given below:—
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Year Income Expenditure Net surplus or deficit
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113. From these figures it would be seen that the Port had been
working at a loss for a number of years. It is, therefore, a good sign
that it has been able to make a small surplus of Rs. 62,58,581 during
the year 1955-56. The Committee hope that this improvement will
«continue to be maintained.

(d) Some suggestions

114. Attention of the Committee has been drawn to certain draw-
backs in the working of the Calcutta Port and certain suggestions have
been made to remedy the same. The Committee summarise them
below and recommend that the Ministry should give very careful and
prompt attentjon to these items and take remedial measures on the
lines suggested as far as feasible:

(1) Inadequate dredging: As vessels with full loads have to
navigate the river Hooghly it is of great importance that
adequate drafts are maintained at all times both in the
river and at the berths by proper dredging. The number
of dredgers should, therefore, be increased and dredging
should be carried out vigorously during the flood tides
round the clock for deriving better results.

Channels from Garden Reach to Hastings Moorings and
Hastings Moorings to Salt Moorings should be kept suffi-
ciently deep to enable salt vessels to proceed to Salt
Moorings. At present, even when vessels come to
Garden Reach, they are unable to proceed further on
some occasions due to shallow water in channels. This
makes it obligatory on ships to lighten before proceeding
up.

(i1) Berthing facilities: With the contemplated increase in the
number of coastal colliers and in coal exports to foreign
countrics the present number of berths will not suffice.
The work in the mechanisation of one coal berth should
be expedited. It is also suggested that the possibility be
examined of so converting the mechanical equipment for
loading coal that ‘open’ type wagons, or, alternatively
‘closed’ type wagons, may be used and not, as presently,
‘qpen’ type only. The existing number of berths for
general cargo 1s inadequate. The berthing capacity of
Calcutta should, therefore., be adequately expanded.

(iii) Most of the existing cranes are of the old hydraulic type
and they require to be replaced by new electric cranes.
The installation of the 200 ton heavy-lift crane should be
expedited.

(iv) The existing shed accommodation is inadequate parti-
cularly when ships with grain and sugar arrive in ports.

(v) Lighting facilities in the Docks also require to be improved.
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(vi) Owing to the inadequacy of lighterage points heavy deten-
tion to lighters is caused. There is an urgent need for
increasing lighterage points so that the discharging opera-
tions could be quickened and lighterage costs reduced.

(vii) Water supply to shipping is unsatisfactory. The Port in
conjunction with th<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>